I THE ZENTEAL ADMIWISTRATIVE TRIBUMNAL, JAIFUR BRENCH, JAIPUDR.
-
Date of Decision: 23.1.2001
1, Chief Telephons Supsrvizor, Trunk EBExchange, Sawai

. ««. Applicant

Versus

1. Unicn of India  through Sesvetary, Departmznt  of
Telzcom, Sanchar Bhawan, Sangad Marg, New Dslhi.

Z. Chief General Maﬁager, Teleconmunicaicions, Pajasthan
Circle, Jaipur.

3. General Mansger Telsoom Discrickh, Ajmer. AN
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Diztrict Managyer, Sawal Madhopur.

CORAM:
HOII'BELE ME.Z.FE.AGAFWAL, JUDICIAL MELNBER
HOW'BLE MP.AP.UAGRATH, ADMINISTRATIVE MEHBDR
For the Applicant cee Mr.P.N.Jati

For the Fepondents v oo Mr.Hemani Gupta, proxy

O RDER
PEF HOMN'ELE ME.S.[0.AGAPWAL, JUDICIAL HEMBER

In this o0& filed u/z 19 of +the Adminiztrative
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Tribunals Acg, 1905, applicant makes & prayer
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get azide the impugned order da

g hkeen revertsd from  the post of  Chisf Telephons
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upervizor Grad:z-IV to the aubstantive pozt of Telephons
Opsrating Assistant Grads-III, alongwith othsrs.

3. It is undisputsd fack that tﬁe'impuaned order
21.2.2000 (Ann.A7l)  was issued  without £ollowing the
principlez of natural Justice i.2. without igsuin, any
show-cause notice or an opportunity of hearving qivsn £o the
applicani. Thereforz, +the impugned ordsr  is  not  only
illegal but appear: ©o have besn izswved in 7iolation of the
principlzs of natural justice and iz liakalz to be quazhed

accordingly.
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reference to the Jdecigion of QA 131 2000, Fam Pakzsh Pal

applicant hazs given
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Tnicn of India and Otherz, decided on
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Singh Chauhan V'
21.10.2000, and stated that the pressnt cass 1z zquarsly
coveraed by the order passed in ithe aicrezaid OA. Learned
counzel for the rezpondents alzs admitas that the facts of

the prezent casze are squarzsly <overesd by the Jdecision in OA

c. In view of the factz and circumstances of this case
and zzttled legal position, the order dated 21.2.2000
(Ann.A/1) is liabkle to hes guaszhed.

€. We, therafors, allow this OA and quash and set azide
the impugnsd  order datsed  21.2.2000 (Ann.A'l) gua  the
applicant  only. The respondent department zhall bz at
likherty o pazs an appropriate order after £ollowing the dus

rocezs of law and principles of natura Justice  and
affording sn opportunity of hearing t£o the applicant. Lo

»rder as £ oosts.

Lo 2 dr

(A.P.NAGRATH) . ( .1 .AGAEWAL)
MEMBER (A) ' MEMBER (J)




